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8n beine mentioned, recads of this
cas=z has been put up teday,

Heard Mr,S3hoo,learped counsel

appearing fer the Applicant and Mr.S.B, Jema,
learned A@ditinal Standing Ceumsel;fer the
Unien of India(Om whom a cepy ef this OA
has been sexved)

Apslicant claims that he was

engaged as a Casual Labourer uader theTeleco

Department of the Government of India and »
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ander sectien 19 of the Administrative
Trisunals Act,1985,he has challenged thé
stess taken by the Respdndents to reguoarise
the services of 455(ount of 1437) Casual
Labourars:en the ground that the Ressendents
did not censider his case for regularisation,
Apart from ether erounds,the Advocate for ‘
the Applicant states that while ilgnoring the
case of the Applicant,the Respondents have
enlisted several other persons(whe were
either never engaged for required period or
engaged at a later point of time,than the
Applicant, as Casual Labourers)for regularisa=-
tiony

In the abkove premises,without
walstine any time and enterine inte the
merits,this case is heredy disposed of at
this admiasien stage oy askine the Applicant
to submit a consoclidated resresentation te the
Respondents (ey giving full details}by
15,3,2004 and the Respondents are hereby
asked te consider the representation of the

Applicant and enter inte an enquiry te find

‘out as te whether the Applicant has get a

case for regularisation,Umtil full censidera-
tion is given te the case of the Applicant
and he is intinmated abkeout the result ef such
conrsideratiap, the ResPondénts should net
preceed to regularise anybody as against the
newly created 455 posts of R, Ml It is further
directed that in case the applicant seeks

for a persenal hearing in the matter; the

hla

Respondents are hereky directed to allezgf,
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the applicant a persenal hearine in all

fiarness of thinSS?

With these observations and

directions,this 0,3, is disposed ¢f Ne cests,

Send ceples of this erder alongwith
copies ef 0,2, te the Respondents and free
copies of this order be given to learned

counsel for both sides,




